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think over this matter. If all of them
stay here permanently, the entire
Tndia will be in Delhi. Maybe it is

human problem, but it cannot be
ackled in the Question Hour.

Shri Tyagi: Was it the Corpora-
.on’s responsibility or directly the
responsibility of the Home Ministry?
Let us at least know who is responsi-
ble for it.

Mr. Speaker: He will know next
time; not now. Next question.

sty Afem faafaaem ar v
fiig femafeesm

*80. S W TN : 34T T WAy
y fewwz, 108l & wmdfed wT
&7 Yeu F SUT gEA H qE aqr
# F0 W 5w gfeaw G-
feey ok w iy fwfeawe
& a § ¥ arwifawar ¥ favg e
w3 S 9w fauradie a1, Iww
TR aar favig frarmr g ?

ﬁmf«‘t (ﬂ"l ®To ®To ﬁ“‘ﬂ%ﬁ)
fang mi faradie &1

st W W T aE qwd e
wang T fog frafaaem a5k
wevg Afew  faafemew & &Y
sfewrdt §, 3 5@ aftadw & fady
FGE! WA R/ TRYW F
ga A & e

Mo o Alo AT : T qTHG
¥ ol 3Ty wmw W gy ?

st wa A afx ag FIw
& & =mfer s aw'd, faw
gsg yeadr 23q & W@ 7

Elo ®To WMo af{wWre : FI9W Y
7 A § fe wee  fafrerm
iR Ty foafarem, s OF
& fodaw 771 sl Fward Hv

CHAITRA 8, 1884 (SAKA)

Oral Answers 2386

wr Far § 9w wf afanie s
qwy o fadgs WEA, S99 S99
s 97 AT =t femT S o
vl o]
L eF AT TETIEAR WA : ;T
fafy Wt ag s A gwHE

(%) =T ag w9 2 5 =g
¥ Wi fralsw &7 78 g
¥ Q¥ waud (d@e 393 ) @A E
A d v wE w@Et e
== g™ ¥

(@) & wawx fow S § aQ
™, W7 g AR A gar o g e
T fem #X O waoAl A e
feaeiy 4@ ;

() #rag W T g fF afve
¥ famw #fewd & @ dEa &
TE WEW Hoagr ey FaEAr &«
9T I T HIE FEAE & WA

(7) = I9@ W QT
Y@aaw ¥ g o1 anwfw

W T ;

(¥) afe g, @ =@ waew ¥
fau st Y Fr ggfa fram #rad
& R

(7)) =AW § =1 FEEEr
W F7 fame § 7

afy soEst (s gemEE)
(%) & (%) 7. sl oy fratem
&7 ¥ fata e ¥ e wE=q,
QEER WY AT &Y A fF weivg dRdE
frais &= § ¥ TwIEw T i
¥ wmE ¥ R 0¥ 9 AaesE) &7
aqar w9 fo= a3 {5 faai= @ awr
SHiEEd H § o F aW F 9T
THG NAE BT gT 9 ) TT wA9AT FY



2387 Oral Answers
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Mr. Speaker: The hon. Member
says that it might have been 4 at that
time but while counting the Return-
ing Officer found 186 incomplete

ballot papers. First of all, is that
correct?

Shri Hajarnavis: Yes, Sir. One of
the polling officers detected the mis-
take. It was not detected at the other
polling stations.

Mr. Speaker: Whoever might have
detected it, was it 186?

Shri Hajarmavis: Yes, it was 186.

Mr. Speaker: The hon. Member now
alleges that it is not 186 but 20,000.

Shri Hajarnavis: This is the only
complaint which has come to the
notice of the Election Commission.
An enquiry is being made. These
ballot papers were printed at the
Government Press in Lucknow. So
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tar as we have been able to ascertain,
the proofs were correct and this mis-
take has occurred after that. The
enquiry is proceeding and is not yet
complete.

Shri Tyagi: How could the election
be valid under the circumstarces?
When the name of the candidata itse!f
is missing, or his election symbol is
missing, how could the ciccuca =z
held valid?

Mr. Speaker: We are going at a
tangent. The hon. Minister agrees
with the Election Commissioner, who
said that after all only four papers
were found not to contain the election
symbols and even though later on
the Returning Officer declared that
there were 186 such papers, whether
it is 4 or 186, it is much less than
3,000 which is the difference and,
therefore, it does not materially
affect the result of the elections. Now
the hon. Member says that 20,000
ballot papers were printed like that
and if they have been printed they
must have been put into some boxes,
Of course, if they have not been put
into the boxes, it would not affect
the election.

Shri Braj Raj Singh: The hon.
Minister never says that such papers
were not used. He only says these
were detected. There might have
been some others also.

Mr. Speaker: This cannot go on
like this. The hon. Member is not
Sarvathra, Every candidate has got
his own agent at the time of count-
ing.

Shri Braj Raj Singh: No, Sir.

Mr. Speaker: I cannot understand
what this “No, Sir” is. If the candi-
date is indifferent and does not care
to have his agent, let him take the
responsibility and suffer. Now, so far
as the facts are concerned, only four
were detected at the time when they
were issued. Later on, at the time
of counting, 186 papers were detected.
Beyond that, even if they have been
issued, they have not been put into
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the ballot boxes. Therefore, they
bave not affected, or will not affect,
any election. Now, for the future this
may be taken into account. The
question hour is over.

12 hrs.

Shri Tyagi: This is a serious
matter. The foundation of democracy
is voting.

Mr. Speaker: I know all that is true.
Now the question hour is over.

Shri Prakash Vir Shastri: On a
point of order.

Mr. Speaker: What is the point of
order?
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Mr. Speaker: A point of order
should not be such a long statement.
The point of order is quite clear. If
the number is 4 or 186, it is not such
a big one when compared to the
difference of 3,000 votes to necessi-
tate an enquiry. Further, if any
candidate has been affected by these
incomplete ballot papers, there is the
tribunal which can go into the ques-
tion. What is the meaning of my
accepting or the House accepting the
statement of the hon. Member that
there were one lakh such papers and
80 on? I think the statements we
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make must be more respohsible. There
is no point of order.

REe: Q. No. 286

Shri A. K. Gopalan: In reply to my
question it was stated that the ques-
tion has been transferred to the
Minister of Planning, as it relates to
the Kerala Agrarian Reforms Act. I
think that is not correct. I put the
question to the Minister of Home
Affairs, because the question is not
about the Kerala Reforms Act but
whether “the Government of Kerala
have approached the Government of
India for amending the Constitution”.
So, it refers to the amendment of the
Constitution, which is the responsi-
bility of the Home Ministry.

Mr. Speaker: The contention of the
hon. Member is, irrespective of whe-
ther it is the responsibility of one
department or another, it is a ques-
tion of amendment of the Constitu-
tion.

Shri Datar: The principles and the
policy of the Kerala Agrarian Re-
forms Act were considered in consul-
tation with the Planning Commission.
Certain provisions of this Act have
been held ‘o be ultra vires by the
Supreme Court, and therefore, the
Kerala Government have addressed
a communication to the Government
of India. Now the Planning Com-
mission is the body which is compe-
tent to consider this question. The
question of amending the Constitu-
tion will arise subsequently.

Mr. Speaker: The Planning Com-
mission is not the authority here,
Whoever might be the hon. Mimsver,
some hon. Minister must have res-
ponsibility for the Planning Com-
mission.

Shri Datar: It is the hon. Minister
of Planning. He is a member of the
Government of India.

Mr. Speaker: He says that he has
referred it to the hon. Minister of
Agriculture and not to the Minister
of Planning.

Shri Datar: The Planning Com-
mission deals with all subjects includ-
ing agriculture.
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Shri A. K. Gopalan: I have no
objection to that. I only want to say
that about my addressing the ques-
tion to the hon. Home Minister you,
Sir, made a remark saying that hon.
Members should address the questiom
properly and that the hon. Minister
only helped me. The point is that
when it is a question of amending
the Constitution the Kerala Govern-
ment has to approach the Home
Ministry. The Home Ministry may
take the information from the Plann-
ing Commission and know about it.
So, my addressing the questign to the
hon. Minister is correct. You said
that he was only helping me. It is
not helping me.

Shri Datar: The Home Ministry
does not come into the picture in this
case. After a Bill has been passed
by the local legislature if the Gover-
nor reserves it for the assent of the
President, the Home Ministry deals
with the matter and advises the
President. Here what has happened
is that the Kerala Agrarian Reforms
Act had been passed into law. It was
then partly set aside, or its provisions
were declared ultra vires by Supreme
Court. Therefore this is a. subse-
quent matter.

8hri A. K. Gopalan: All that 1
knew when I gave notice of the ques-
tion.

Mr. Speaker: The hon, NMember
takes exception to my having stated
that if the hon. Member addressed it
to the Ministry of Home Affairs and
if it did not belong to them, thev sant
it to the proper Ministry. They have
done so and it will come up tomorrow.
Of course, in such nice matters hon.
Members will also try to find out and
give two notices, one to the Planning
Cemmission and the other to the Home
Ministry. We will evolve some such
pructice. The hon, Member need not
feel that there is any attack against
his character or capacitv. He made
an honest attempt to address the ques-
tion correctly. He thought that the
Home Ministry generally dealt with
amendments to the Constitution. The
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hon. Home Minister says that it must
go to the Planning Commission. There
is no harm. It will certainly be taken
up tomorrow. Even if it is late I
will allow it to be taken up as early
as possible.

Re: SHorT NOTICE QUESTION No, 3.

Mr. Speaker: Shri Morarka: He is
not here.

WRITTEN ANSWERS
TIONS

TO QUES-

Nunmati Refinery

*275. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
Nunmati refinery has gone into pro-
duction;

(b) it so, when and what is the
total amount of crude oil refined at
the refinery so far; and

(c) whether it is now working at
its full capacity and what is the
production capacity installed there?

The Minister of Mines and oil
(Shri K. D. Malaviya): (a) and (b).
Trial production has commenced from
26th December, 1961. About 67,000
tons were processed upto 28th Febru-
ary, 1962

(c) The refinery is not yet working
to full capacity. The installed capa-
city is 075 million tons per annum.

Indian Soldiers in Congo

( Shri D. C. Sharma:

-
276._shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) the number of Indian soldiers
serving at present in Congo under
the U.N. Command and those killed
or wounded so far;

(b) the number of wounded who
have been repatriated and who are
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being treated at the U.N. Hospital in
Leopoldville;

(c) whether any other personnel
have been sent there in place of
those who died in the operation; and

(d) if so, the details thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The num-
ber of Indian Armed Forces personnel
serving in Congo under U.N. Com-
mand before the recent turn-over com-
menced wag 5,803. 15 of our person-
nel have been killed and 83 wounded
in action in Congo.

(b) 44 of the wounded personnel
were repatriated to India. None of
the wounded is at present receiving
treatment at the U.N. Hospital in
Leopoldville.

(c) and (d). 2 officers, 3 JCOs. and
39 Other Ranks have been despatched
to Congo as replacement of casualities.

Oil Exploration in Assam

¢280. Shri Morarka: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that Gov-
ernment is considering a proposal to
enter into some sort of drilling con-
tract with some foreign firms for the
expeditious oil exploration in Assam;
and

(b) if so, with what results?

The Minister of Mines and Oil
(Shri K. D, Malaviya): (a) The Gov-
ernment have entered into an Agree-
ment with Ente Nazionale Idrocarburi
(ENT), Italy, which, inter-alia, in-
cludes a scheme for contract drilling
in Assam under the supervision of the
0Oil and Natural Gas Commission,

(b) Drilling under the Contract has
not yet commenced and details are
being worked out.

Fire in Kurasia Mines

*285 Shri T. B. Vittal Rao: Will th~
Minister of Steel, Mines and Fuel be
pleased to state:





